
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
CP No. 129/2019 in 
OA No. 4237/2018 

 

This the 02nd day of August, 2019 
 

Hon’ble Mr. S.N. Terdal, Member (J) 
Hon’ble Mr. A.K. Bishnoi, Member (A) 

 

1. Deep Shikha, 

Aged about 22 years, 

D/o late Shri Satyendra Narayan Singh, 

Add: HQ DGNCC, LGS (COORD), 

West Block-IV, R.K. Puram, 

New Delhi-110066. 

 

2. Avinash Kumar, 

Aged about 22 years, 

S/o Madhu Kant Madhu, 

Add: DGNAI, Wing-I, 

West Block-V, New Delhi-110066. 

 

3. Baby Kumar, 

Aged about 25 years, 

D/o Jay Kishor Singh, 

R/o vill: Baltara, PS- Gogri, 

P.O-Phulwaria, Baltara, Khagaria, 

Bihar-851201. 

 

4. Shiv Shankar Kumar, 

Aged 22 yrs, 

S/o Ajay Kumar, 

R/o Silaodih, Ward No-4, 

Nagar Panchayat, Silao, Nalanda, 

Bihar-803117.     …Petitioners 

 

(By Advocate: Sh. Yogesh Kumar Mahur) 
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VERSUS   

 

1. Sh. C. Chandramouli, 

Secretary, 

Department of Personnel & Training, 

Ministry of Personnel, Public Grievance & Pension, 

North Block, New Delhi. 

 

2. Mr Asim Khurana, 

 Chairman,  

 Staff Selection Commission, 

  (Head Quarters), 

 Block No. 12, CGO Complex, 

 Lodhi Colony, New Delhi.  … Respondents  

 

       (By Advocate: Sh. Gyanendra Singh) 

 

 

ORDER (Oral) 

              Hon’ble Mr. S.N. Terdal:   
 

     We have gone through the Contempt Petition.  The 

Tribunal’s order dated 26.11.2018 in Para 7 gives liberty to the 

applicants to approach the Tribunal if appropriate action is not 

taken by the respondents within three months.  The relevant 

para is extracted below:- 

“7. In view of the submission made by Mr. Bheemanna, 

learned counsel for respondents, we dispose of this OA at 

this stage with liberty to the applicants to approach this 

Tribunal at the appropriate time, in case they are not 

appointed within three months.” 
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2. In this case, the alleged contemnors submit that they have 

done their job.  They have recommended the names of the 

applicants.  Hence, there is substantial compliance.  Thus, the 

CP is closed.  Notices issued to the respondents are discharged.  

However, if the petitioners are still aggrieved, they may seek 

relief as permissible under law.  No costs. 

 

 

  (A.K. Bishnoi)               (S.N.Terdal)                  

Member (A)                                          Member (J)  

             

                 

    /ns/ 

 

 

 

 

 

 

 

 


